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LEGISLATIVE DEPARTMENT.

Wi, the under:igned, Members of the Select Comnittee to which the Bill further to amend

1. Paper No. T (Opinions from Baluchistan, Delhi, Punjab and Coorg,. the COdi e of Criminal

2. Paper No. Il 'Opinions from Burma, Benmal, Central Provi d P ure, 1898, was

Aumx;). s . a, Denzal, Centra rovinces an referred, bave consi-

) 8. l'aper'l\'o. 111 [O :iniom from Benrals (Calentta Hich Court, Madras, dered the Bill a.nd the

Bihar and Orissa, Noith-West Frontier Province and Ajmer-Merwara]. papers noted in the

4 Paper No. IV {Opinion from United Provinces). margio, and have now

. Paper No. V (Opinion from Bombay). th? honour to sublpxt

this our Report, with

the Bill as amended by us annexed thereto. )

2. We observe that the Bill as drafted dues not differentiate between a mukbtar bolding

a certificate under the Legal Practitioners Act, 1879, and a person belonging to the class

commonly c~lled ‘‘ mukbtears > wbo practise with the permission of the Court in Bombay

and o'ber places on the same footing as an ordinary layman permitted by the Court to act

in a preceeding.  We think it essential to make it clear that the Bill is only intended to refer

to properly certificated mukhiars . and propuse to effect this by ineerting the words “.or a

mukbtar ** after the words * means a pleader ” in section 4 (1) (r{of the Cole of Criminal
Procedure, 1898, and by omitting the worde * muokbtar or ’’ in sub-clanse (2) of clanse (r).

Under sections 6 and 7 of the Legal Practitioners Act, 1879, the High Court will now
bave to decide, us we believe it slreadv do-s in most Provinces, the particulsr courts or classes
of courte in which ¢a-h muokbtir shall be entitled to practise. In regard to certificates which
are io force when the Bill becomes law, we realice that it will not be possible in Provinces where
no differentiation bas been made in this respect betwecen mukhtars of varying qualifications
idmmediately to limit the scope thereof in the case of those with inferior qualifications. On the
.expiry, however, uf the yvear for which a certificat> has been granted, it will be possible for the
High Court io such a Province to insugurate a system of differentiation nnder the second
;paragraph of section 7 of the Leg4l Practitioners Act, 1879,

We observe thut wheo this Bill becomes law, the words “ any person subject to the Code
of Criminal Procedure,” in section 9 of the Legal Practitioners Act, 1879, will become
surplusage.

We bave, in sdidition to the alteration above mentioned. made some purely drafting aitera-
tions in the Preamble und iv ¢l wuse 1. :

3. The Bill wus published as follows : —

In Englisk.
Gazclte. Dote.
Gazxette of India . . . . . . 4th February, 1022,
Fort Saint Geurge Gazette . . 14th February, 1822,
. Bombay Government Gazette . . . 27th April, 1022,
" Calcutta Gazelte . . - . . 220d February, 1923.
United Provinces Gazette . . . 18th February, 1922,
Punjab Governmeut Gazette . . . 17th February, 1922.
Bunna Gazette . . . . . lst April, 1922,
Central I'rovinces Gazette . . 18th February, 1922,
Assam Garette . . . . 15th February, 1922,
Bihar and Orisca Gazette . . . . 29th March, 2928
Coerg District Gazette . . . . . lst March, 1932
Sind Official Garette . . . . 4th May, 1922,

North-West Frontier Gagette . . . . 2let Jaly, 1043,

In the Fernaculare.
Procinee. Language. Date.
Madras . . . . Tewil . . . 1lth April, 1822,
Telogu . . . 18th April, 1922
Bindustani . .  18th April, 1922,
Kaparese . . . 1lh April, 1922.
Balayalan « o 1lth April, 1922,
Criya . e o 18th Apeil, 1022
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Bowbay . . . Marathi . . . 27th April, 1922,

Gujarathi . . 2hb April, 1922,

Kanale-e . . . 21th Aypril, 1922,
Puanjab -« . . . UWdw . . . 28thApril, 1922
Burma . . . . . . Barmese . . . 8th April, 1922
Cocrg . . . . . Kanarese , . . lst May, 1922,
Sisdh . . . . . Sindhi . . . 4th Msy, 1922

+ We think.that tbe Bill has not been so altered as to require re-publication, and
recomu.end that it be passed as now ainended.

ABUI KASEM.
W. M. HAILEY.

J. N. MUKHERJEE.

C. S. SUBRAHMANAYAM.
TARAPRCSANNA MUKHERJEE.
K. C. NEOGY.

T. RANGACHARIAR.

J. CHAUDHURI.
GIRDHARILAL AGARWALA.

Drim: )
\
Vi

The 12t Mareh, 1923.

K611, Delhi—]=777—14-3-33—80.



[As siexrrip my THE SELrcT CoMMITTEE.]

(Words printed in italice indicate the
amsndments snggested by the Committee.)

A

BILL

Further to amend the Code of Criminal Pro-
cedure, 18Y8.

WHErESS it is expedient to give to mukhtars
the right to practise 1a certasn Criminal Courts
and further to amend the Code of Criminal
Procedure, 1898, for that purpose ; It is hereby V of 1898.
cnacted as follows : --

1. This Act may be called the Code of Cri-
Short title. minal Procedure (Furtker
= Amendment) Act, 1923.

2. In claure (r) of sub-section (Z) of section 4

Amendment of sec- of the Code of Criminal

tion 4, Act V «f 1R9R, Procednre, 1898, after the v of 1898.
words “means a pleader

the words “ or a mukhtar” sball be inserted, and

the wonls “ mukhtar or’’ shall he omitted.



GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT.

Repoit of the Select Committee on the
Bill fuither to amend the Code of
" Criminal Procedure, 1298, with the
Bill as amended.
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